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NO.2333/78-F.No, 316/93/78.WT : In bartlal noedifie,tion of
the Board's Order No, gO/F Nc.3a8/137/7h~WT dated 22nd July,
1974, as amended from time te time and in exercise of the
powers conferred by the explanation $o sub-section (6) of -
section 269F of the Incame tax Act 1961 the Ceantral Board
of Direct Taxes hereby specify tha%*every Conmmlsgiener of
Income-tax specifisd in celumn 2 of the Table ziven belew
shall be the Cormissioner in relmtiwn to the comnetﬂnt
authority specified im the corresnoqdlng entry in column (3)
of the said Table,

___________ ,z.x__a_.l_:;{...._.____..._____
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1. Commissioncr of Incame ~tax, Iﬁwpecting Assistant
Vidarbhp, Nagpur, Cammlssiener ef Inceme~tax,

o2z -Acnuismtion Range,- Nagpur.
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L 5 This erder shall come into forpe with effect frem
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